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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE,

AT PUNE
0.A.NO. 110/2023
MSH SHAIKH ....  APPLICANT
VS.
STATE OF GUJARAT AND ORS. .... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT
NO. 3 — PRAHARIT PIGMENTS LLP.

MAY IT PLEASE THE HON’BLE TRIBUNAL —

The reply on behalf of Praharit Pigments LLP. (hereinafter will be
referred to as Respondent No.3 for the sake of brevity) to the Application
and the Letter Petition filed by the above name Original Application is as
under -

1. BRIEF FACTS OF THE CASE:

A. On 29.04.2017, the Respondent applied for and subsequently
obtained an Environmental Clearance from the State Level
Environment Impact Assessment Authority, Gujarat to set up a
Synthetic Organic Chemicals manufacturing plant at Plot No. 38/11,
Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch.

A copy of the Environmental Clearance dated 29.04.2017 issued by
the State Level Environment Impact Assessment Authority, Gujarat

is hereto annexed and marked as ANNEXURE -R-1.
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B. The Respondent, thereafter, obtained a Consent to Establish (NOC)
bearing Ref. No. CTE No. 91503 for the aforesaid plant under Sec.
25 of the Water Act, 1974 and Sec. 21 of the Air Act, 1981 from the
Gujarat Pollution Control Board (“GPCB”) which is valid until
02.11.2024.

C. On 20.12.2018, the Respondent No.3 obtained a Consolidated
Consent and Authorization (CC&A) bearing CCA No. AWH 97707
to operate the aforesaid plant from the GPCB which is valid until
04.12.2023.

A copy of the Consolidated Consent and Authorization (CC&A)
dated 20.12.2018 bearing CCA No. AWH 97707 issued by the
Gujarat Pollution Control Bard is hereto annexed and marked as

ANNEXURE -R-2.

D. The Respondent No.3 thereafter on 31.12.2018, obtained an
Analysis report from one Green Circle, Inc., bearing Report No.
GCL/V/LAB/EM-SP/17-SP/18-19/December-00/1077 which found
that the quality of Hydrochloric acid generated at the Respondent
No.3’s plant was equivalent to the quality of commercial
Hydrochloric acid, and did not contain any impurities.

A copy of the Analysis Report dated 31.12.2018 from Green Circle,
Inc., bearing report No. GCL/V/LAB/EM-SP/17-SP/18-
19/December-00/1077 is hereto annexed and marked as

ANNEXURE -R-3.
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E. On 08.02.2019, the Respondent No.3 sold 21,000kgs of the
Hydrochloric acid which, as stated above, was a by-product
produced in the process involved in producing Pigment Green to one
Shree Mahavir Enterprise, which was dispatched to the aid entity by
tanker bearing No.GJ 2 Z 7927 at 12.00 pm on 08.02.2019.

A copy of the invoice dated 08.02.2019 bearing Invoice No.135
having GSTIN/UIN - 24BXDPC4751P1ZB issued by the
Respondent No.3 to Shree Mahavir Enterprise is hereto annexed and

marked as ANNEXURE -R-4.

F. On 09.02.2019, the aforesaid tanker was found to be disposing of

Hydrochloric acid in a creek, resulting in the death of 2 people.

G. On 16.02.2019, the GPCB issued a Closure Order, under Sec. 5 of
the ENVIRONMENT (PROTECTION) ACT, 1986, on the ground
inter alia that on 09.02.2019, it was found that a tanker was
disposing polluted water, as a result of which 2 people were found

dead and one was in a critical condition.

A translated copy of the Closure Order dated 16.02.2019 issued by
the Gujarat Pollution Control Board to the Respondent no. 3 is hereto

annexed and marked as ANNEXURE -R-5.

H. An FIR came to be registered under Sec. 304, 284, 120B, and 144 of
the IPC against, inter alia, the Respondent No.3’s partners for
allegedly illegally disposing spent Hydrochloric acid, which resulted

in the death of two persons and had seriously injured a third.
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I. In view of the aforesaid closure order, the Respondent no. 3 on
15.02.2019 filed its response before the GPCB, stating therein, inter
alia that the Hydrochloric acid which was being carried by the tanker
bearing No. GJ 2 Z 7927, had been sold to the aforesaid Shree
Mahavir Enterprise, in which regard, all relevant invoices were
placed before the GPCB.

A translated copy of the response dated 15.02.2019 filed by the
Respondent No.3 before the Gujarat Pollution Control Board is
hereto annexed and marked as ANNEXURE -R-6.

J. On 19.03.2019, the GPCB after considering the aforesaid responses,
and on being satisfied with the same, revoked the aforesaid closure
order subject to the conditions that:

a. The Respondent No.3 shall comply with all the conditions in
the CCA.

b. The Respondent No.3 would submit two bank guarantees for
Rs. 10 Lac and 2 Lac within a period of 7 days.
A copy of the order dated 19.03.2019 issued by the Gujarat
Pollution Control Board to the Respondent No.3 is hereto
annexed and marked as ANNEXURE — R-7.

K. The Respondent No.3’s partners filed an application for anticipatory
bail under Sec. 483 of the CrPC before the High Court of Gujarat, at
Ahmedabad, bearing R/Criminal Misc. Application No. 7766/2019.

L. A letter came to be addressed to the National Green Tribunal, New

Delhi (the “NGT”) by one MSH Sheikh, President BWRC, raising
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the aforesaid issue of illegal Hydrochloric acid. Based on the said
letter, on 09.05.2019, an Original Application bearing OA No.
362/2019 came to be registered by the NGT who constituted a
committee consisting of the District Magistrate, Surat, the GPCB

and the Central Pollution Control Board to look into the matter.

M. That the Hon’ble Tribunal in the said O.A has passed the order dated
08.06.2019 without issuing notice to the present Respondent no.3.
The said order was then challenged by the present Applicant before
Hon’ble Supreme Court in C.A no. 8249 of 2019 in which the
Hon’ble Court allowed the said appeal on 17.05.2023 with following

direction —

“In view of the above, the appeal is allowed and the impugned
order is set aside and the matter is remitted back to NGT. The
Respondent no. 2 herein, who was the complainant before the
NGT, shall implead the appellant herein as a party to the
proceedings. The NGT shall direct the Joint Committee to
hear the appellant and thereafter pass orders in accordance
with law.”
2. Thus the Respondent no. 3 is submitting its reply in the present
proceeding to the complaint filed by the Applicant which is as under

3. DETAIL REPLY TO THE COMPLAINT
A. Tt is submitted that on 08/02/2019, Praharit Pigments LLP had sold
21 MT of Pure Hydrochloric Acid -30% to Shree Mahavir
Enterprise, Ankleshwar. The billing was made at 1 paisa per kg, for
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the sake of recording outward entry of by-product which is usually
issued free of cost or at a very nominal price. M/s Shree Mahavir
Enterprise had secured an order from its customer M/s Sai Rachna
Chemicals, Ankleshwar who in turn had obtained an order from M/s
Aayushi Enterprise.

The copies of the bills are enclosed herewith and marked as

ANNEXURE - R-8.

Hence, Aayushi Enterprise had arranged transportation at their cost
for pickup of the By-Product directly from Praharit Pigments LLP,
Jhagadia at 11:30 am -12:30 pm. The Designated partners of the firm
has time and again accepted orally as well as in written form without
any denial, the fact that above mentioned events had occurred and
that the tanker driver had picked up HCL from Praharit Pigments
LLP, Plot No.38/11, GIDC, Jhagadia. M/s Praharit Pigments LLP
has till day confirmed of selling HCL to M/s Shree Mahavir
Enterprise and had obtained signed invoice as a confirmation of the
delivery of goods and as a token of acceptance of transfer of title,
risk and possession u/s 26 of Sale of Goods Act, 1930 which is
reproduced below:

“26. Risk prima facie passes with property.—Unless
otherwise agreed, the goods remain at the seller’s risk until
the property therein is transferred to the buyer, but when the
property therein is transferred to the buyer, the goods are at
the buyer’s risk whether delivery has been made or not:
Provided that, where delivery has been delayed through the
fault of either buyer or seller, the goods are at the risk of the

party in fault as regards any loss which might not have
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occurred but for such fault: Provided also that nothing in this
section shall affect the duties or liabilities of either seller or

buyer as bailee of the goods of the other party.”

B. It is further submitted that the main product of Respondent No.3 is
Pigment Green 7, which is used in rubber, plastic, paper and paint
industries as a Pigment. The manufacturing of process of CPC
Green7 involves Chlorination of CPC Blue (Water Insoluble) by
Chlorine Gas in a eutectic Mixture of Aluminum Chloride, Cupric
Chloride and Salt. The final reaction mixture is dumped into water
to separate CPC Green-7 Crude (Water Insoluble). Then it is filtered
to get CPC Green7 Crude and Organic Matter free Filtrate.
Aluminum turnings are dissolved into the Filtrate to remove pure
copper and Aluminum Chloride Solution. This Aluminum Chloride
Solution (ACS) is further converted into value added product like
Poly-Aluminum Chloride (PAC), Aluminum Hydroxide Gel,
Zeolite, Aluminum Silicate, Aluminum Chlor-hydrate etc.

The copy of the Process flow chart is annexed herewith and marked
as ANNEXURE — R-9.
C. The Hydrochloric Acid 30% (HCL) is a by-product manufactured

along with the Green-7 pigment which is the main product of the
Respondent No.3. The manufacture of HCL is permitted by Gujarat
Pollution Control Board as a “By Product” vide Para 2 of its Consent
Order No.AWH-97707 date of issue 11/12/2018.

D. It is submitted that as per the Rule 2(38) of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016,

definition of “Waste” is given as follows:
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“Rule. 2(38) “waste” means materials that are not
products or by-products, for which the generator has no
further use for the purposes of production, transformation or
consumption.

Explanation- for the purposes of this clause, waste
includes the materials that may be generated during, the
extraction of raw materials, the processing of raw materials
into intermediates and final products, the consumption of final
products, and through other human activities and excludes
residuals recycled or reused at the place of generation; and
by-product means a material that is not intended to be
produced but gets produced in the production process of
intended product and is used as such;”

E. Since, the word “Waste” prima-facie excludes Products and By-
Products, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 are outright not applicable

due to operation of Rule 2 thereof.

F. Thus, vide Para 2(a) of GPCB Consent Order No.AWH-97707 date
of'issue 11/12/2018, the Respondent No.3 is permitted to operate the
plant for manufacturing of HCL as a By-Product and without
application of HWM Rules 2016. Hence, in the absence of operation
of HWM Rules, any product or by-Product can be sold to any third

party without any restrictions.

G. The By-Product picked up on 08/02/2019, from factory premises of
Respondent No.3, Jhagadia, was reported by GPCB to have met an
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accident (intentional or un-intentional). The same had appeared in
several newspapers and later on a visit by Surat GPCB team at the
premises of Respondent No.3, it came to the knowledge of the
designated partners that the driver and 2 cleaners who had picked up
HCL, had met with an accident. The 2 cleaners belonging to
Bharwad Community had been deceased on the spot at early
morning on 09/02/2019 on trying to empty the tanker in the gutter
as alleged by the Police Inspector as a suo-motu complaint in the

FIR.

. The 2 persons were deceased 15-17 hours after their pickup of by-
product from Respondent No.3 factory, which has raised brows of
the designated partners, since in transport industry, where delivery
is to be made from Jhagadia to Ankleshwar or nearby areas, a delay
in delivery of 15-17 hours is questionable. Besides, no transporter
would ruin their business by retaining the deliverable material on
their hand for such long time. As reported by the owner of the tanker,
the driver of the tanker had removed the transport vehicle out of
Ankleshwar without his permission and without appropriate
documents. However, all these facts have least to be taken up by

Respondent No.3 and are not within its scope.

. Asregards to the contents of the letter petition the contents regarding
the incident and the connection with the Respondent No.3 is hereby
denied by the Respondent No.3 in totality. The Respondent No.3

does not wish to offer any remarks over the general allegations
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regarding illegal scandal of toxic waste disposal and actions

demanded in general, so far as they do not affect Respondent No.3.

. The Respondent no.3 as stated above has not liable for the incident
in any manner. Further the Respondent No.3 has amended the CCA
as now by notification dated 20/08/2019.The HCL has been included
in the category of hazardous waste. The copy of amended CCA dated
20/08/2019 1s annexed herewith and marked as ANNEXURE — R-
10.

. The Respondent No.3 submits that the analysis reports of the
samples collected from the tanker and the up-stream and down-
stream are of no significance as far as the Respondent No.3 is
concern as the Respondent No.3 in the above reply has clearly stated
that it is sold the said by-product to the Mahavir Enterprise and
transport was arranged by Mahavir Enterprise.

The Respondent No. 3, thus filing its response to the present Original
Application and craves leave to give a detail representation before
the Joint Committee constituted by this Hon’ble Tribunal.

The Respondent No.3 denies all the contents of the findings and
report of the Joint Committee against Respondent No.3 as such the
committee be directed to conduct the investigation de-novo without
being influenced by the earlier findings wherein no response from

the Respondent No.3 is sought for before reaching to any conclusion.

Thus, it is therefore most respectfully prayed that —
a. the O.A may kindly be dismissed against Respondent No. 3.
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Pune

06.10.2023

ADVOCATE FOR RESPONDENT NO. 3
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE,

AT PUNE
0.A. NO. 110/2023
MSH SHAIKH ....  APPLICANT
VS.
STATE OF GUJARAT AND ORS. ... RESPONDENTS

AFFIDAVIT IN SUPPORT OF THE REPLY

I, RAMESH PADSHALA, adult, Occu.: business, having address at Plot
No.38/11, GIDC ESTATE JHAGADIA, DIST - BHARUCH, the

Managing Partner of the Respondent No.3 hereinabove, do hereby state on

the solemn affirmation that: -

I say that | am working as Managing Partner of the Respondent No.3. I am

duly authorised to file the present Affidavit. I am aware of the facts and

circumstances of the present case and hence I am able to depose the same

That the Respondent No.3 is filing the Reply. The facts and circumstances
Il set out in the main body of the Reply. The Respondent No.l

" -[-«"//

N
7 “-dte we
> . &
Nt 2.5 ‘
T adopts, confirms, maintains, repeats and reiterates whatever has been stated

in the main body of the Reply and for the sake of brevity, convenience,
and in order to avoid repetition, craves leave of this Hon'ble Tribunal to
treat the statements, averments and submissions in the main body of the
Reply as part and parcel of this Affidavit as if the same are reproduced

herein ad-seriatim, with a view to avoid repetition and for the sake of

brevity.
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Ankleshwar
ol Blm”lﬂh

N R 7; 09//\//
\Nr ¥ I say that whatever stated in the Reply and the present Affidavit is true and
3:«:*?‘? ;: correct to the best of my knowledge, information and belief and the legal
o /\Q\’,,/ advice, which I believe to be true.

Solemnly Affirmed at Ankleshwaron this 6 day of October, 2023.

1 ' Deponent
| Regd. No. Q”—\GS )‘10'23

oxe =6 OCT 207

SOLEMNEXAFFIRMED
E
Tejas rfatia

Ankleshwar, Di. Bharuch.

Mo. 98985 75057

Tejash R. Marfati

NOTARY D°°‘%~_§_‘9ﬁ§:\3 2023
Date = ‘

Reg. No. NTR/ANK/13123/17 2 23

Ankleshwar-01, Dist. Bharuch

R [
[NOTARIAL | |




ANNEXURE-R-1
STATE LEVEL ENVIRONMENT

DR. GAURAYV DAHIYA, IAS IMPACT ASSESSMENT
MEMBER SECRETARY © AUTHORITY
SEIAA (GUJARAT) GUJARAT
Government of Gujarat

No. SEIAA/GUJ/EC/5(f)/ 455 /2017 Date:29" April 2017 ByRPAD
Time Limit

Sub: Environment Clearance to M/s.: Praharit Pigments LLP for setting up of Synthetic Organic Chemicals
manufacturing plant at Plot No. 38/11, Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch..................... In Category 5(f) of

Schedule annexed with EIA Notification dated 14/09/2006.
Ref: Your Proposal No. SIA/GJ/IND/18273/2016

Dear Sir, j
This has reference to your application along with EIA report dated 04/02/2017 submitted to SEIAA, seeking

Environmental Clearance under Environment Impact Assessment Notification, 2006 and additional information / documents
submitted to the SEAC.

The proposal is for Environmental Clearance to M/s.: Praharit Pigments LLP for setting up of Synthetic Organic
Chemicals manufacturfﬁg plant at Plot No. 38/11, Jhagadia GIDC, Ta. Jhagadia, Dist. Bharuch. It is a proposed unit for
manufacturing following products, which falls in the category - 5(f) of the schedule of the EIA Notification-2006:

Sr. no. | Name of the Products Quantity
MT/Month
1. Pigment green-7/ Pigment green-36 150
Z Pigment blue 15:3 100
Pigment alpha blue 15:0 & 15:1 15

The project activity is covered in 5(f) and is of ‘B’ Category. Since, the proposed project is located in the GIDC-Jhagadia,
which is a notified industrial area; the public consultation is not necessary as per paragraph 7(i) Il (i) (b) of the Environment
Impact Assessment Notification-2006.

The SEAC, Guijarat vide their letter dated 24/04/2017 had recommended to the SEIAA, Gujarat, to grant the
Environment Clearance for the above-mentioned project based on its meeting held on 18/02/2017. The proposal was considered
by SEIAA, Gujarat in its meeting held on 29/04/2017 at Gandhinagar. After careful consideration, the SEIAA hereby accords
Environmental Clearance to above project under the provisions of EIA Notification dated 14" September, 2006 subject to the
compliance of the following conditions.

A. CONDITIONS :
A. 1 SPECIFIC-CONDITION::

1. Entire quantity of spent solvents shall be recovered by in-house distillation in such a manner that recovery shall not be
less than 90 percent and recovered solvent shall be reused in the process within premises. |

2. Unit shall comply all the conditions & recommendations mentioned in the auidelines for the management of the spent
solvents published by GPCB in letter and spirit.

3. Leak Detection and Repair (LDAR) program shall be prepared and implemented as per the CPCB guidelines.

4. Entire quantity of Aluminium Chloride (20%) solution [800 MT/Month] generated from the m\anufacturing of Pigment
Green — 7 shall be either crystallized (Aluminium Chloride) or converted to aluminum Hydroxide within premises only.

5. Entire quantity of (1) Spent Sulphuric Acid (25-30%) [450 MT/Month], (2) Spent HCI (20-25%)/ Spent HBr (22-25%) [120

MT/Month], (3) Copper Sulphate [8.25 MT/Month] and (4) Aluminium Chloride [255 MT/Month] or Aluminium Hydroxide

[157.5 MT/Month] shall be sold out to GPCB authorized end users who are authorized to receive the waste stream as a

raw material as per the Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016 after

obtaining prior permission from CPCB/SPCB/PCC.

The unit shall submit the list of authorized end users of above mentioned wastes along with MoU signed with them at
st two months in advance prior to commencement of production. In absence of potential buyers of these items, the

lF"va!ﬁ‘\kgsﬁaﬂ reg‘lr:c {he production of respective item.
State Lev avir

edessment ‘uthurh'

- Glala

“Gujarat ‘_ £ OFfi lw;;éﬁlm&gllution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 1 of €
"Paryavaran iwan" Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
- Sector-10-A, Gandhinagar-10 E-mail : msseiaagj@gmail.com, Website:- www.seiaa. gujarat.gov.in
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7. Total water requirement for the project shall not exceed 517 KL/day. Unit shall reuse RO permeate (301.5 KL/day) for
industrial purpose. Hence, fresh water requirement for the project shall not exceed 215.5 KL/day and it shall be met
through GIDC water supply only. Prior permission from the concerned authority shall be obtained for withdrawal of water.

8. No ground water shall be tapped for the project requirements.

9. Industrial waste water shall be segregated as below: (1) Stream A: Concentrated stream of Alpha Blue-High Acidic ML —
18 KL/day, (2) Stream B: Mother liquor-High concentration of AICI3, 32 KL/day and (3) Stream C: Dilute stream waste
water — 474 KL/day.

10. Stream A shall be sold out to authorized actual users.

11. Stream B shall be either crystallize or convert to aluminum Hydroxide and finally sold to authorize actual users.

12. Stream C shall be treated in ETP (Cap. 500 KL/day) comprises of primary, secondary and tertiary treatment plants
followed by RO system (Cap. 15 KL/hr x 2 no.s).

13. The domestic wastewater generation shall not exceed 8 KL/day for proposed project and it shall be treated with
industrial effluent.

14. Entire dilute stream waste water (474 KL/day) shall be treated in ETP [Capacity 500 KL/day] comprising of Primary,
Secondary and Tertiary treatment units followed by RO system (Cap. 15 KL/hr x 2 no.s).

15. RO permeate stream (301.5 KL/day) shall be reused for process within premises.

16. RO reject waste water stream (120 KL/day) shall be disposed into deep sea through u/g conveyance pipeline laid by
NCT after conforming to the norms prescribed by MoEFCC/CPCB/GPCB.

17. The unit shall provide metering facility for ETP system & RO system and maintain records for the same.

18. Proper logbooks of ETP, chemical consumption, quantities and qualities of effluent treated and reuse, powe._
consumption etc. shall be maintained and shall be furnished to the GPCB from time to time.

A. 3 AIR:

19. Natural gas (6100 SCM/day) shall be used as fuel for one Steam Boiler (5.5 TPH).

20. Natural gas (2500 SCM/day) shall be used as fuel for one Thermic Fluid Heater (10 Lakh Kcal/hr).

21. Natural gas (3600 SCM/day) shall be used as fuel for one HAG (10 lakhs Kcal/hr).

22. Unit shall provide two stage water scrubber followed by alkali scrubber as APCM for control of HCI, CI2 and HBr/BR2
gas to be generated from Reaction vessel System. (CPC green-7 / CPC green-36).

23. Unit shall provide Alkali scrubber as APCM for control of SO2 gas to be generated from Reaction vessel System (Alpha
Blue)-

24. Unit shall provide Bag filters as APCM for control of SPM to be generated from two no.s of Spin Flash Dryer (SFD).

25. HSD to the tune of 120 Lit./hr shall be used in the stand-by DG set [Cap. 250 KVA .

26. Measures shall be taken to reduce the process vapors emissions as far as possible. Use of toxic solvents shall be
minimume:. All venting equipment shall have vapour recovery system.

27. The fugitive emission in the work zone environment shall be monitored. The emission shall conform to the standards
prescribed by the concerned authorities from time to time (e.g. Directors of Industrial Safety & Health). Following
indicative guidelines shall also be followed to reduce the fugitive emission.

> Internal roads shall be either concreted or asphalted or paved properly to reduce the fugitive emission during
vehicular movement.

» Air borne dust shall be controlled with water sprinklers at suitable locations in the plant.

» A green belt shall-be developed all around the plant boundary and also along the roads to mitigate fugitive &
transport dust emission. :

28. Regular monitoring of Volatile Organic Compounds (VOCs) shall be carried out in the work zone area and ambient air.

29. For control of fugitive emission, VOCs, following steps shall be followed :

a. Closed handling and charging system shall be provided for chemicals.
b. Reflux condenser shall be provided over Reactors / Vessels.
c. Pumps shall be provided with mechanical seals to prevent leakages.

30. Regular monitoring of ground level concentration of PM10, PM2.5, SO2, CI2, HCI and VOC shall be carried out in the
impact zone and its records shall be maintained. Ambient air quality levels shall not exceed the standards stipulated by
the GPCB. If at any stage these levels are found to exceed the prescribed limits, necessary additional control measures
shall be taken immediately. The location of the stations and frequency of monitoring shall be decided in consultation with
the GPCB.

MEMEBERSS
31. ETP waste shall be disposed off at the Common TSDF site.  5t41¢ L“d _'
32. Spent Sulphuric acid, Spent HCI (20-25%) and Spent HBri(ﬁw—égl’[e};mé;iﬁ_bg; $pMdaut to authorized end- consumer

industry. Ciotiit NWifion Control Board,

il Parvavaran th?\'-‘:m"

\

~ v-,—-?’
‘RETARY

vironment
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Office : Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010 Page 2 of ¢
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseiaagj@gmail.com, Website:- www.seiaa.gujarat.gov.in




33. Aluminum Chloride shall not be sent outside the [81995 in any case. Entire quantity shall be converted to Aluminium
hydroxide crystal or Aluminium Hydroxide Crystal which can be sold to authorized end-users.

34. Discarded barrels / containers / bags / liners shall be either reused or returned back to suppliers or sold only to the
authorized recyclers.

35. Used oil shall be sold only to the registered recyclers.

36. Filter cloth / Filter media shall be disposed off at the CHWIF for incineration.

37. All the recommendations, mitigation measures, environmental protection measures and safeguards proposed in the EIA
report of the project prepared by M/s: San Envirotech Pvt. Ltd., Ahmedabad was submitted by project proponent vide
letter no. NIL dated 04/02/2017 and commitments made during presentation before SEAC and proposed in the EIA
report shall be strictly adhered to in letter and spirit.

B. GENERAL CONDITIONS:
B.1:CONSTRUCTION PHASE:

38. Water demand during construction shall be reduced by use of curing agents, super plasticizers and other best
construction practices.

39. Project proponent shall ensure that surrounding environment shall not be affected due to construction activity.
Construction materials shall be covered during transportation and regular water sprinkling shall be done in vulnerable
areas for controlling fugitive emission.

40. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be
maintained throughout the construction phase.

41. First Aid Box shall be made readily available in adequate quantity at all the times.

42. The project proponent shall strictly comply with the Building and other Construction Workers’ (Regulation of Employment
& Conditions of Service) Act 1996 and Guijarat rules made there under and their subsequent amendments. Local bye-
laws of concern authority shall be complied in letter and spirit.

43. Ambient noise levels shall conform to residential standards both during day and night. Incremental pollution load on the
ambient air and noise quality shall be closely monitored during construction phase.

44. Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped with acoustic enclosure and shall
conform to the EPA Rules for air and noise emission standards.

45. Safe disposal of waste water and municipal solid wastes generated during the construction phase shall be ensured.

46. All topsoil excavated during construction activity shall be used in horticultural / landscape development within the project
site.

47. Excavated earth to be generated during the construction phase shall be utilized within the premises to the maximum
extent possible and balance quantity of excavated earth shall be disposed off with the approval of the competent
authority after taking the necessary precautions for general safety and health aspects. Disposal of the excavated earth
during conhstruction phase shall not create adverse effect on neighbouring communities.

48. Project proponent shall ensure use of eco-friendly building materials including fly ash bricks, fly ash paver blocks, Ready
Mix Concrete [RMC] and lead free paints in the project.

49. Fly ash shall be used in construction wherever applicable as per provisions of Fly Ash Notification under the E.P. Act,
1986 and its subsequent amendments from time to time.

B.2 OPERATION PHASE:
B.2.1 WATER:

50. The water meter shall be installed and records of daily and monthly water consumption shall be maintained.
51. All efforts shall be made to optimize water consumption by exploring Best Available Technology (BAT). The unit shall
continuously strive to reduce, recycle and reuse the treated effluent.

;

52. Acoustic enclosure shall be provided to the DG sets (If applicable) to mitigate the noise pbllution and shall conform to the
EPA Rules for air and noise emission standards. >
53. Stack/Vents (Whichever is applicable) of adequate height shall be provided as per the prevailing norms for flue gas
emission/Process gas emission.
54. Flue gas emission & Process gas emission (If any) shall conform to the standards prescribed by the
GPCB/CPCB/MoEF&CC. At no time, emission level should go beyond the stipulated standards.
55. All the reactors / vessels used in the manufacturing process shall be closed to reduce the fugitive emission.
B.2.3 HAZARDOUS/SOLID WASTE:
56. 'Ijh.e“conj a%shall strictly comply with the rules and regulations with regards to handling and disposal of Hazardous
.MBER %&gﬁ ':é?:‘g:&rHance with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016,
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disposal of hazardous wastes.

57. Hazardous wastes shall be dried, packed and stored in separate designated hazardous waste storage facility with pucca
bottom and leachate collection facility, before its disposal.

58. The unit shall obtain necessary permission from the nearby TSDF site and CHWIF. (Whichever is applicable)

59. Trucks/Tankers used for transportation of hazardous waste shall be in accordance with the provisions under the Motor
Vehicle Act, 1988, and rules made there under.

60. The design of the Trucks/tankers shall be such that there is no spillage during transportation

61. All possible efforts shall be made for Co-Processing of the Hazardous waste prior to disposal into TSDF/CHWIF.

62. Management of fly ash (If any) shall be as per the Fly ash Notification 2009 & its amendment time to time and it shall be
ensured that there is 100% utilization of fly ash to be generated from the unit.

B.2.4 SAFETY:

63. The occupier/manager shall strictly comply the provisions under the Factories Act 1948 and the Gujarat Factories Rules
1963

64. The project authorities shall strictly comply with the provisions made in Manufacture, Storage and Import of Hazardous
Chemicals Rules (MSIHC) 1989, as amended time to time and the Public Liability Insurance Act for handling of
hazardous chemicals etc. Necessary approvals from the Chief Controller of Explosives and concerned Govt. Authorities
shall be obtained before commissioning of the project. Requisite On-site and Off-site Disaster Management Plans have
to be prepared and implemented.

65. Main entry and exit shall be separate and clearly marked in the facility.

66. Sufficient peripheral open passage shall be kept in the margin area for free movement of fire tender/ emergency vehicle
around the bremises.

67. Storage of flammable chemicals shall be sufficiently away from the production area.

68. Sufficient number of fire extinguishers shall be provided near the plant and storage area.

69. All necessary precautionary measures shall be taken to avoid any kind of accident during storage and handling of toxic /
hazardous chemicals.

70. All the toxic/hazardous chemicals shall be stored in optimum quantity and all necessary permissions in this regard shall
be obtained before commencing the expansion activities.

71. The project management shall ensure to comply with all the environment protection measures, risk mitigation measures

- and safeguards mentioned in the Risk Assessment report.

72. Only flame proof electrical fittings shall be provided in the plant premises.

73. Storage of hazardous chemicals shall be minimized and it shall be in multiple small capacity tanks / containers instead of
one single large capacity tank / containers.

74. All the storage tanks shall be fitted with appropriate controls to avoid any leakages. Bund/dyke walls shall be provided
for storage tanks for Hazardous Chemicals.

75. Handling“and charging of the chemicals shall be done in closed manner by pumping or by vacuum transfer so that
minimal human exposure occurs.

76. Tie up shall be done with nearby health care unit / doctor for seeking immediate medical attention in the case of
emergency.

77. Personal Protective Equipments (PPEs) shall be provided to workers and its usage shall be ensured and superwsed

78. First Aid Box and required Antidotes for the chemicals used in the unit shall be made readily available in adequate
quantity.

79. Training shall be imparted to all the workers on safety and health aspects of chemicals handling.

80. Occupational health surveillance of the workers shall be done and its records shall be maintained. Pre-employment and
periodical medical examination for all the workers shall be undertaken as per the Factories Act &.Rules.

81. Transportation of hazardous chemicals shall be done as per the provisions of the Motor Vehicle Act & Rules.

82. The company shall implement all preventive and mitigation measures suggested in the Risk Assessment Report.

83. Necessary permissions from various statutory authorities like PESO, Factory Inspectorate and\ others shall be obtained
prior to commissioning of the project.

84. The overall noise level in and around the plant area shall be kept well within the standards by providing noise control
measures including engineering controls like acoustic insulation hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall confirm to the standards prescribed under The Environment (Protection) Act,

MEMeHe/RHiied ¥ TARY
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GPCB. 91

86. The company shall undertake various waste minimization measures such as :
a.Metering and control of quantities of active ingredients to minimize waste.
b. Reuse of by-products from the process as raw materials or as raw materials substitutes.
c. Use of automated and close filling to minimize spillages.
d. Use of close feed system into batch reactors.
e.Venting equipment through vapour recovery system.
f. Use of high pressure hoses for cleaning to reduce wastewater generation.
g. Recycling of washes to subsequent batches.
h. Recycling of steam condensate.
i. Sweeping / mopping of floor instead of floor washing to avoid effluent generation.
j. Regular preventive maintenance for avoiding leakage, spillage etc.

B.2.7 GREEN BELT AND OTHER PLANTATION:

87. The unit shall develop green belt within premises as per the CPCB guidelines. However, if the adequate land is not
available within the premises, the unit shall take up adequate plantation on road sides and suitable open areas in GIDC
estate or any other open areas in consultation with the GIDC / GPCB and submit an action plan of plantation for next
three years to the GPCB.

88. Drip irrigation / low-volume, low-angle sprinkler system shall be used for the green belt development within the premises.

B.3 OTHER CONDITION:

89. Rain water harvesting of surface as well as rooftop runoff shall be undertaken and the same water shall be used for the
various activities of the project to conserve fresh water as well as to recharge ground water. Before recharging the
surface run off, pre-treatment must be done to remove suspended matter.

90. The unit shall join and participate financially and technically for any common environmental facility / infrastructure as and
when the same is taken up either by the Industrial Association or GIDC or GPCB or any such authority created for this
purpose by the Govt. / GIDC.

91. Application of solar energy shall be incorporated for illumination of common areas, lighting for gardens and street lighting
in addition the provision for solar water heating system shall also be provided.

92. The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose.

93: All the commitments / undertakings given to the SEAC during the appraisal process for the purpose of environmental
protection and management shall be strictly adhered to. :

94. The project proponent shall also comply with any additional condition that may be imposed by the SEAC or the SEIAA or
any other competent authority for the purpose for the environmental protection and management.

95. In the event of failure of any pollution control system adopted by the unit, the unit shall be safely closed down and shall
not be restarted until the desired efficiency of the control equipment has been achieved.

96. The projéct authorities must strictly adhere to the stipulations made by the Gujarat Pollution Control Board (GPCB),
State Government and any statutory authority.

97. During material transfer there shall be no spillages and garland drain shall be constructed to avoid mixing of accidental
spillages with domestic wastewater or storm water.

98. Pucca flooring / impervious layer shall be provided in the work areas, chemical storage areas and chemical handling
areas to minimize soil contamination.

99. No further expansion or modifications in the plant likely to cause environmental impacts shall be carried out without
obtaining prior Environment Clearance from the concerned authority.

100.The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008-and the Public Liability Insurance Act, 1991 along
with their amendments and rules. ‘ :

101.The project proponent shall comply all the conditions mentioned in “The Companies (Corporate Social Responsibility
Policy) Rules, 2014” and its amendments from time to time in a letter and spirit. :

102.The project management shall ensure that unit complies with all the environment protection measures, risk mitigation
measures and safeguards recommended in the EMP report and Risk Assessment study report as well as proposed by
project proponent. g

103.The project authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB

along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be
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GPCB. This shall be advertised within seven days grahe date of the clearance letter, in at least two local newspapers
that are widely circulated in the region, one of which shall be in the Gujarati language and the other in English. A copy
each of the same shall be forwarded to the concerned Regional Office of the Ministry.

105.1t shall be mandatory for the project management to submit half-yearly compliance report in respect of the stipulated
prior environmental clearance terms and conditions in hard and soft copies to the regulatory authority concerned, on 1st
June and 1st December of each calendar year.

106.Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

107.The project authorities shall also adhere to the stipulations made by the Gujarat Pollution Control Board.

108.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditions is not found
satisfactory.

109.The company in a time bound manner shall implement these conditions. The SEIAA reserves the right to stipulate
additional conditions, if the same is found necessary.

110.The project authorities shall inform the GPCB, Regional Office of MoEF and SEIAA about the date of financial closure
and final approval of the project by the concerned authorities and the date of start of the project.

111.This environmental clearance is valid for seven years from the date of issue.

112.Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

113.Submission of any false or misleading information or data which is material to screening or scoping or appraisal or
decision on the application makes this environment clearance cancelled.

With regards,
Yours sincerely,

(Dr. Gau ahiya, 1AS)
Membef Secretary

Issued to:

Mr. Chandubhai Kothia

M/s.: Praharit Pigments LLP,
Plot No. 6011, Ankleshwar GIDC,
Dist. Bharuch

Copy to:-

1. The Secretary, SEAC, C/O. G.P.C.B. Gandhinagar - 382010.

2. The Secretary, Forests & Environment Department, Govt. of Gujarat, Block 14, 8" floor, Sachivalaya, Gandhinagar-
382010.

3. The Chairman, Central Pollution Control Board , Parivesh Bhavan, CBD -cum-Office Complex, East Arjun Nagar, Nev
Delhi-110032

4. The Chief Conservator of Forests (Central), Ministry of Environment & Forests, Regional Office (WZ), E-5, Arera Colony,
Link Road-3, Bhopal-462016, MP

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex, New Delhi-110003.

The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Sector-10 A Gand inagar-382010

7. Select File '

o
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93 ANNEXURE-R-2

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

ST Phone - (079) 23222425
A\ | / 4 (079) 23232152
GPCB Fax : (079) 23232ﬂ 56
Website : www.gpcb gov.in
By RP.AD.
CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A) :
CCANO: AWH- 97707
NO: GPCB/ANK/CCA- 1927/ID-57674/ DT:20/12/2018

In exercise of the power conferred under Section-25 of the Water (Prevention and
Control of Pollution) Act-1974, under Section-21 of the Air (Prevention and Control of Pollugion)
Act-1981 and Authorization under rule 6(2) of the Hazardous & Other Wastes (Management
and Transboundary Movement) Rules-2016, framed under the E(P)Act-1986.

And whereas Board has received consolidated application dated 05/12/2018 and
inward no. 143614 for the consolidated consent and authorization (CC & A) of this Board under
the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

CONSOLIDATED CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

"/:;;/s PRAHARIT PIGMENTS LLP.
PLOT NO: 38/11,
GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

1. Consent Order No.: AWH-97707 date of Issue 11/12/2018.

2, The consent under Water Act -1974, Air Act - 1981 and Authorization under
Environment (Protection) Act, 1986 shall be valid up to 04/12/2023 to operate
industrial plant to manufacture following products:

Sr. No. Products Quantity (MT /Month)
1 _Pigment green - 7/ Pigment green - 36 150 ;
Total 150
By-Product
Poly Aluminium Chloride (soln.) OR 2250
1 Aluminium Chloride/Hydroxide AND 255/157.5
Copper or any other salt 8.25
2 Sodium Hypo Chloride 450
3 Hydrochloric Acid 300

a. Unit shall submit analysis report of MoEF & CC accredited Lab to prove that by-products
mentioned in above table is not having contamination more than specified limit as per
waste specified in Schedule-II of Hazardous Rule-2016. Otherwise unit shall consider
those items as hazardous wastes and manage as per the provisions of Hazardous Waste
Rules-2016.

b. . Unit shall submit compliance report of specific instruction given by RO at time of visit.

¢.»» Unit shall provide on line TOC meter at outlet.
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3.2

33

34

35
3.6
3.7
38

39
3.10
311

94

Unit shall use fresh raw material only.

Unit shall comply with all the conditions stipulated by SEIAA / MoEF in the order of
Environment Clearance issued vide letter No. SEIAA/GUJ/EC/5(f)/455/2017 dated
29/04/2017.

Entire quantity of spent solvents shall be recovered by in-house distillation in such a
manner that recovery shall not be less than 90 percent and recovered solvent shall be
reused in the process within premises.

Aluminium Chloride (20%) solution generated from the manufacturing of pigment
green - 7 shall be either crystallized (Aluminium Chloride) or converted to aluminum
Hydroxide within premises or sell out to authorized users as PAC Sol..

CONDITION UNDER THE WATER ACT:
The quantity of total water consumption shall not exceed 432 KL/Day as per below
break up as mentioned in form D submitted for consent application under Water Act-
1974. )

a) Domestic: 10 KL/Day :

b) Industrial: 407 KL/Day

) Gardening: 15 KL/Day
The quantity of total waste water generation shall not exceed 428 KL/Day as per below
break up as mentioned in form D submitted for consent application under Water Act-
1974.

a) Domestic: 8 KL/Day

b) Industrial: 420 KL/Day
Total water requirement for the project shall not exceed 432 KL/Day. Unit shall réuse
RO permeate for industrial purpose. Hence, fresh water requirement for the project
shall not exceed 215.5 KL/Day and it shall be met through GIDC water supply only.
Industrial waste water shall be segregated as below: (1) Stream B: Mother liquor - High
concentration of AlICI3, 32 KL/Day and (2) Stream C: Dilute stream waste water - 407
KL/Day.
Stream B shall be either crystallize or convert to aluminum Hydroxide and finally sold to
authorize actual users or directly sell out to authorized users as PAC sol..
Stream C shall be treated in ETP (Cap. 500 KL/Day) comprises of primary, secondary
and tertiary treatment plants followed by RO system (Cap. 15 KL/hr x 2 nos.). '
RO permeate stream (301.5 KL/Day) shall be reused for process within premises.
RO reject waste water stream (120 KL/Day) shall be disposed into deep sea through
over ground conveyance pipeline laid by NCT after conforming to the norms prescribed
in below condition.
Rest of 52.5 KLD shall be used for Al(OH)s plant.
Sewage shall be disposed off through septic tank/ soak pit system.
The quality of industrial effluent shall conform to the following standards (as per GPCB
norms, whichever is applicable)

Max. permissible values (in
milligram/liter except for pH
P eters and Temperature) for discharge
of treated effluent into JPP
pH ~ 6-9
Biolpgical Oxygen Demand, BOD;, 27° C 100
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

Fax : (079) 23232156

Website : www.gpcb gov.in

Chemical Oxygen Demand (COD) 250
Total Suspended Solids (TSS) 100
Temperature, ® C Shall not exceed more than 5° C
above ambient water temperature
Qil & Grease 10
Ammonical -Nitrogen 50
Total Kjeldahl Nitrogen (TKN) 50
Nitrate- Nitrogen 50
Flouride (F) 15 !
Sulphides, as S 5
Phenolic compounds (as CsHsOH) 5
Total Residual Chlorine 1
Zinc (Zn) 15
Iron (Fe) 3
Copper (Cu) 3
Trivalent Chromium 2
Manganese (Mn) 2
Nickel (Ni) 3
Arsenic (As) 0.2
Cyanide (CN) 0.2
Vanedium 0.2
Lead (Pb) 0.1
Hexavalent Chromium (Cr*6) 0.1
Selenium (Se) 0.05
Cadmium (Cd) 0.05
Mercury (Hg) 0.01
Total Chromium (Cr) 2
. 90 % Survival of fish after 96 hours
Bio-assay test in 100 % effluent.
All efforts shall be made to remove
Colour & Odor Colour & unpleasant odour as far as
possible

The effluent conforming to the above standards shall be discharged into onshore effluent
conveying over-ground pipeline for collection of treated effluent from member industrial
units of Jhagadia industrial estates and conveyance of the collected effluent upto the
Kantiyajal booster (Jhagadiya-to- Kantiyajal) Pumping Station, Village: Kantiyajal, Dist:
Bharuch which shall be ultimately discharged into deep sea at a location designated by
NIO i.e. Latitude 21 28’ 10.2” N Longitude 72 33’ 45" E.

Unit shall be required to make storage facilities to store the effluent for at least 72 hours
by providing acid proof brick lined impervious tanks/HDPE tanks. ‘
Unit shall implement & follow communication plan so that respected work can be done
in minimum response time in case of emergencies.

Hydraulic_ Load given to member unit of NCT Jhagadia Pipeline Project is non-
transferable i.e. member unit can not sell or buy hydraulic load to/from any other units.
No addition / alteration of the booked volume shall be done without permission of the
Board. :

Hydraulic load of unit shall be as per record given by NCT to the GPCB as on
10/01/2017.
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3.18

3.19

3.20

3.21

3.22

3.23

3.24

3.25

3.26

3.27

3.28

3.29

3.30
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Unit shall provide online monitoring system for pH & TOC with recorder & magnetic
flow meters for flow measurement of treated wastewater. .
Unit shall have only one authorized outlet over the ground with full access from outside
the premises, as per design approved by NCT Jhagadia Pipeline Project authority.
Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the over-ground drainage network of NCT Jhagadia Pipeline. Unit
shall not keep any by-pass line or system or loose or flexible pipe line for discharge of
the effluent into over-ground drainage network of NCT overhead Jhagadia Pipeline..
Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
tanks/ETP to measure the quantity of effluent discharged into the over-ground
drainage network of NCT Jhagadia Pipeline.

Unit shall affix of water meters as per Section 4 (1) of the water (Prevention and Control
of Pollution) Cess Act - 1977 for the purpose of measuring and recording the quantity of
water consumed at such places as may be required, within 15 days and it shall be
presumed that the quantity indicated by the meter has been consumed by the unit until
the contrary is proved.

Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into NCT Jhagadia
Pipeline.

Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of proprietor/partners /directors of the unit, NCT Jhagadia
Pipeline Project membership number & date of joining of NCT Jhagadia Pipeline Pr01ect.
the electricity consumer number as on the record of DGVCL.

Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.

Unit shall either stop or curtail its production activities if the effluent is not conformmg
to the standards of NCT Jhagadia Pipeline specified by GPCB.

The authorized representative of NCT Jhagadia Pipeline Project shall have right of
entry at any time for the purpose of inspection and monitoring the effluent
collection facilities/ETP (if required) of Unit.

Unit shall have to keep accurate records of quality & quantity of effluent discharged to
NCT Jhagadia Pipeline on day-to-day basis. Separate logbook shall be maintained for
recording the data & shall be made available for inspection as & when asked.

Unit shall keep accurate records of quantity of production of each product, quantity of
water consumption, quantity of effluent generated and consumption of electricity
on day to day basis and required to submit the complied record of each month to
GPCB on or before fifth day of the succeeding month.

In case of incinerators or MEE, the flow measuring devices for mother liquor/ toxic
effluent/ Non-biodegradable effluent, light diesel oil, Furnace oil, etc. i.e. fuel used
for combustion, air used for combustion shall be separately provided. Incinerator
temperature recording devices as well as gaseous flow measuring devices for scrubber
shall also be provided. These data of temperature & flow should be recorded every
day & submitted to GPCB on monthly basis.

Disposal systein for storm water shall be provided separately. In no circumstances
storm water shall be mixed with the industrial effluent.
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331 Leachate from the hazardous solid waste, if any shall also be connected into a
collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the NCT lhagadla
Pipeline.

3.32 If the NCT Jhagadia Pipeline Project authority terminates the membership of Pipeline
Project, the NCT Jhagadia Pipeline Project member unit shall have to close down the
manufacturing activities/industrial operation of the process plant immediately until
the NCT Jhagadia Pipeline Project membership is resumed.

3.33 The Environmental Management Unit/Cell shall be setup to ensure implementation on
and monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.

334 The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 30t September every year.

3.35 Adequate plantation shall be carried out all along the periphery of the mdustnal
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.

336 In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.

3.37 The Board reserves the right to review and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of
Water Act-1974.

4. CONDITIONS UNDER THE AIR ACT:

41  The following shall be used as fuel:

Sr. No. Name of fuel Quantity
1. Natural Gas 12,200 SCM/Day
2. HSD 120 Lit/Hr

4.2 Unit shall install & operate comprehensive adequate air pollution control measures /
system in order to achieve prescribed norms so as to achieve standards.

43  The flue gas emission through stack shall conform to the following standards:

Air
Stack Pollution .
S:Ck Stack attached to Height Control | Parameter Per::il‘lnslstlble
s inMeter | Measure
(APCM)
1. Steamioles 21 PM | 150 mg/NM?
(55 T/ $0; 100 PPM
2 Thermic Fluid Heater 21 . NO, 50 PPM
" | (Cap. 10 Lakh k cal/hr)

Page 5 of 8

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1SO-14001 - 2004 Certified Organisation




44

4.5

4.6

4.7

4.8

49
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3 HAG (1 Nos.) 21 o
’ (Cap. 10 Lakh K cal/hr)
D. G. Set {250 KVA) 9 ---
The Process emission through various stacks/ vent of reactors, process, vessel shall
conform to the following standards:
Stack Air Pollution o
S?Ck Stack attached to Height Lowrel Parameter Permissible
0. in Meter Measure limit
(APCM)
Two stage HCl
Reaction Vessel Water Cla/ 20 mg/NM3
1. | System (CPC green- 11 Scrubber + H;r / 9 mg/NM3
7 / CPCgreen- 36) Alkai Br
Scrubber .
2. Sp‘“(';';s:sg“’" 15 Bag Filter PM | 150 mg/NMe

The concentration of the following parameters in the ambient air within the premises of
the unit shall not exceed the limits specified hereunder.

Permissible Limit (microgram /M3)
SR FSfRsmsters Annual 24 Hours Average
1. | Particulate Matter (PMjo) 60 100 :
4 Particulate Matter (PMas) 40 60
3. Oxides of Sulphur (S0,) 50 80
4. | Oxides of Nitrogen (NO,) 40 80

Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week 24 hourly at uniform intervals.
24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2% of the time, they may exceed the
limits but not on two consecutive days of monitoring.
Unit shall operate industrial plant / air pollution control equipment very efficiently and
continuously so that the gaseous emission always conforms to the standards specifigd in
condition as above.
The consent to operate the industrial plant shall lapse if at any time the parameters of
the gaseous emission are not within the tolerance limits specified in the condition as
above.
Unit shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as $-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
Unit shall take adequate measures for control of noise levels from its own sources
within the premises so as te maintain ambient air quality standards in respect of noise
to.less than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is
reckoned in between 6a.m. and10 p.m. and nighttime is reckoned between 10 p.m. and 6
am.

Page 6 of 8




99

1

- GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

_— Sector-10-A, Gandhinagar 382 010
v

A e Phone : (079) 23222425

A\ 1/ 4 (079) 23232152

GPCB Fax : (079) 23232156

Website : www.gpcb gov.in

5. GENERAL CONDITIONS: - '

5.1 In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.

5.2  Adequate plantation shall be carried out all along the periphery of the industrlal
premises in such a way that the density of plantation is at least 1000 trees per acre of
land and a green belt of 5 meters width is developed.

53 Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process and the name of proprietor/partners /directors of the unit and the
electricity consumer number as on the record of DGVCL.

6. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 6(2)).

6.1  Number of authorization: AWH-97707 date of Issue 11/12/2018.

6.2  M/s. Praharit Pigments LLP is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at PLOT NO:38/11, GIDC
ESTATE JHAGADIA, DIST: BHARUCH.

Sr. Name of Category | Quantity Facility
No. Waste Number
150 Collection, Storage,
1 ETP waste 35.3 MT/M\ transportation, disposal at
TSDF site.
Collection, Storage,
. . transportation, disposal by
2 Used 0il 51 500 lit./Y selling to registered re-
refiners.
. Collection, Storage,
DlSCZ.ll'ded 5000 decontamination and
3 Containers / 33.1 nos./Y disposal by selling to
Liners 0.5 MT/M y se”iing
approved vendors.

6.3  The authorization is granted to operate a facility as above.

6.4  The authorization shall be in force for a period up to 04/12/2023.

65  The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment (Protection) Act-
1986. '

7. TERMS AND CONDITIONS OF AUTHORISATION:

7.1 The authorised person shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

7.2 The authorisation or its renewal shall be produced for inspection at the request of an
officerauthorised by the Gujarat Pollution Control Board.

7.3 The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.

7.4 Any unauthorised change in personnel, equipment or working conditions as mentioned

in the application by the person authorised shall constitute a breach of his authorisation.
Page 7 of 8
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7.5

7.6

7.7
7.8
79

7.10

7.11
7.12
7.13
7.14
7.15

7.16

717

100

’
The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible scenarios
such as spillages, leakages, fire etc. and their possible impacts and also carry out mock
drill in this regard at regular interval of time;
The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Waste and Penalty”
It is the duty of the authorised person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.
The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation.
The record of consumption and fate of the imported hazardous and other wastes shall
be maintained.
The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilisation of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorisation.
The importer or exporter shall bear the cost of import or export and mlnganon of
damages if, any.
An application for the renewal of an authorisation shall be made as laid down under
Hazardous & Other Wastes (Management and Transboundary Movement) Rules-2016.
Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time
to time.
Annual return shall be filed by June 30t for the period ensuring 31st March of the year.
Unit shall have to display the relevant information with regard to hazardous waste
as indicated in the Court’s order in W.P.No. 657 of 1995 dated 14t October 2003.
Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant, including waste water
and air emission and solid hazardous waste generated within the factory premises.
Unit shall have to manage used or spent oil; empty or discarded barrels / containers /
liners contaminated with hazardous chemicals / wastes, process waste as per
Hazardous & Other Wastes (Management and Transboundary Movement) Rules-2016,
framed under the E(P)Act-1986 and shall apply Authorization for all applicable waste.

For and on behqlf of
GUJARAT POLLUTION CONTROL BOARD

0L,

(mmu TANK)
1/C, UNIT HEAD-ANKLESHWAR

Page 8 of B



GREEN'GIRCLE, INC, ANNEXURER3

Integrated HSEQR Consulting Engineers, Scientists & Trainers
(Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)
(No. Q- 1508 / 32 / 2007 - CPW)
(ISO 9001, 14001, OHSAS 18001 & NABL /ISO / IEC 17025 Certified Organisation)

2,
{

dnou®

THE GREEN PEOPLE

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077

ANALYSIS REPORT
(For the Month of December-2018)

Sample Detuails
Sample Code
Quantity
Sampling Date

Date: 31/12/2018

Client Details

Name M/s. Praharit Pigments LLP.
Address | Plot No.: 38/11,GIDC Estate
Jhagadia,Dist: Bharuch

GCI/V/18/PGL/HCL/01
500 ml
26/12/2018

Sampling Done By Sarthak Sampling Insfrument Manual sampler
Sample Received Date | 27/12/2018 Sampling Method Grab
Analysis Starts on 27/12/2018 Analysis Completion On| 31/12/2018
QUALITY OF HCL SOLUTION
Parameter Quality of generated HCI Quality of commercial HCI solution
I solution
i % Purity 26-28% 25-30%
Colour Colorless to light yellow Colorless to light yellow
Specific Gravity 1.14101.16 1.15
% T10C Nil Nil
% CPC Nil Nil
% Iron content Nil Nil

Authorizéd Signatory

e Analysis is subject to the condition In Which the Sample Is received at our Laboratory.

Reports can not be used as an evidence anywhere including judiciary purpose without our prior permission.

e Sample will be retained till one month from the date of sampling.
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) s Integrated HSEQR Consulting Engineers, - 86
4 (Recognised By Ministry of Environmegt. :gg;s} gg‘j g(')'(’;"?atecg'\"/s)”ge' R TR Y S
THE GREEN PEOPLE (No. Q- i ! o
I (ISO 9001, 14001, OHSAS 18001 & NABL /ISO / IEC 17025 Certified Organisation)
;;J‘ ‘
[ Report No: GCI/V/LAB/EM-SP/17- SP /18-19/December-00/1077 Date: 31/12/2018
W
‘ ANALYSIS REPORT
il (For the Month of December-2018)
‘ Client Details Sample Details
.'ul Name M/s. Praharit Pigments LLP. Sample Code GCI/V/18/PGL/PAC/02
ffi‘ Address | Plot No.: 38/11,GIDC Estate Quantity 500 ml
i Jhagadia,Dist: Bharuch Sampling Date 26/12/2018
| Sampling Done By Sarthak Sampling Instrument Manual sampler
Sample Received Date | 27/ 12/2018 Sampling Method Grab
Analysis Starts on 27/12/2018 Analysis Completion On | 31/ 12/2018

QUALITY OF POLY ALUMINUM CHLORIDE SOLUTION

Parameter Quality of generated PAC Quality of commercial PAC solution
solution
Colour Pale Yellow Colorless to light yellow
7 Al203 7.6108.2 6.7% minimum
7 Aluminum Chloride 18-20% 18% minimum
Specific Gravity 1.32 1.35
% TOC Nil Nil
% CPC Nil Nil
i
Authorized Signatory
. Analysis is subject to the condition In Which the Sample is received of our Labo oion
. ‘?.EBDC("S can not be used as an ey 1Cence cnywhere NCIUCE SOy DUrDOse wilhou? our ONCr pDeETTESssion
* Somple will be retgined fill one month from fne date of ‘
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= GREEN CIRTLE, INC.

Integrated HSEQR Consulting Engineers, Scientists & Trainers

(Recognised By Ministry of Environment, Forest and Climate Change, New Delhi Under EPA 1986)

THE GREEN PEOPLE (No. Q -

1508 / 32 / 2007 - CPW)

(ISO 9001, 14001 & OHSAS 18001 Certified Organisation)

Report No: GCI/V/LAB/EM-SP/17- SP /18-1 9/December-00/1077

ANALYSIS REPORT
(For the Month of December-2018)

Date: 31/12/2018

Client Details Sample Details

Name | M/s. Praharit Pigments LLP. Sample Code GCI/V/18/PGL/C/02

Address | Plot No.: 38/11,GIDC Estate Quantity 100 gm
Jhagadia,Dist: Bharuch Sampling Date 26/12/2018

Sampling Done By Sarthak Sampling Instrument Manual sampler

Sample Received Date | 27/12/2018 Sampling Method Grab

Analysis Starts on 27/12/2018 Analysis Completion On | 31/12/2018

QUALITY OF COPPER SALT

Parameter Quality of generated Copper
% Purity 92%
Colour Dark Brown
salt 4-5%
7 moisture content 3-4%

T

Authorizéd Signatory

*  Analysis is subject to the condition In Whic

h the Sample Is received at our Laboratory.
¢ Reports can not be used as an evidence anywhere including judiciary purpose without our prior permission.
*  Sample will be retained till one month from the date of sampling.
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THE GREEN PEOPLE
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GREEN GIRCLE, INC.

i i ientists & Trainers
Integrated HSEQR Consulting Engmgers. Scientis .
ini i New Delhi Under EPA 1986)
ised By Ministry of Environment, Forest and Climate Change,
g i (No. Q - 1508 / 32 / 2007 - CPW) s
(1ISO 9001, 14001 & OHSAS 18001 Certified Organisation)

Report No: GCI/V/LAB/EM-SP/17- SP /18-19/ December-00/1077

Date: 31/12/2018

ANALYSIS REPORT
(For the Month of December-2018)

. Client Details Sample Details
Name M/s. Praharit Pigments LLP. Sample Code GCI/V/18/PGL/SHC/04
Address | Plot No.: 38/11,GIDC Estate Quantity 500 ml
Jhagadia,Dist: Bharuch Sampling Date 26/12/2018
Sampling Done By Sarthak Sampling Instrument Manual sampler
Sample Received Date | 27/12/2018 Sampling Method Grab
Analysis Starts on 27/12/2018 Analysis Completion On | 31/12/2018

QUALITY OF SODIUM HYPO CHLORIDE

Parameter Quality of generated Quality of commercial Sodium
Sodium Hypo Chloride Hypo Chloride

% Purity - | 8-10% 5-10%

Colour Light Yellow White to light yellow

pH 12 t0 13 1210 14

Specific Gravity 1.14 1.17

Aut ed Signatory

*  Analysis is subject to the condition In Which the Sample Is received at our Laboratory.

* Reports can not be used as an evidence anywhere including judiciary purpose without our prior pemission.
* Sample will be retained fill one month from the date of sampling.




- —ANNEXURE-R-4 148 fpvoice (DUPLICATE FOR TRANSPORTER)

PRAHARIT PIGMENTS LLP Invoice No. Dated

Plot No: 38/11, Industrial Estate 135 8-Feb-2019

Jhagadia-393110 -

Dist. Bharuch Delivery Note Mode/Terms of Payment

ngﬂstuw- 24AAPFP7958P 124 135 30 Days

CS;tate Name - Gujarat, Code : 24 Supplier's Ref. Other Reference(s)

Contalct : 02646-227777,09328386186 135

E-Mail : contact.praharit@gmail.com

Consignee Buyer's Order No. Dated

Shree Mahavir Enterprise :

1st Floor ,Shop No:- Fp38 Despatch Document No. Delivery Note Date

Goladan Plaza, Nr Tata Moters 135 8-Feb-2019

N.H. Motali, Ankleshwar Despatched through Destination

GSTIN/UIN . 24BXDPC4751P1ZB BY TANKER ANKLESHWAR

State Name . Gujarat, Code : 24 Bill of Lading/LR-RR No. Motor Vehicle No.
B T ' ) GJ02Z27927

- - Terms of Delivery
Buyer (if other than consignee)

Shree Mahavir Enterprise

1st Floor ,Shop No:- F 38
Goladan Plaza, Nr Tata Moters
N.H. Motali, Ankleshwar

. U GSTIN/UIN © . 24BXDPC4751P1ZB
\__ | State Name . Gujarat, Code : 24
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1 | Pure Hydro Choric Acid 30% 28061000 | 21,000.000 kgs 0.01] kgs 210.00
CGST Receivable/payable 18.90
S — ~8GST-Receivablefpayablef———— |  ——rt 0 — —— - 18.3%
Round Off Exp : 0.20
Total 24,000,000 kgs ¥ 248.00
Amount Chargeable (in words) E. & O.E
‘ lL1NR Two Hundred Forty Eight Only
O Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
210.00 9% 18.90 9% 18.90 37.80
Total: 210.00 18.90 18.90 37.80

Tax Amount (in words) : INR Thirty Seven and Eighty paise Only

B I ‘ o ) Cempany’s Bank Details i

Bank Name : Axis Bank A/c No. 917020064337453
' Alc No. : 917020064337459
Company's PAN : AAPFP7958P Branch & IFS Code : Ankleshwar & UTIB0000458
Declaration for PRAHARIT PI

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

orised Signatory |

This is a Computer Generated Invoice

/

Shree Mahaveer Enterprise



AT TS

Government of India

Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 24BXDPC4751P1ZB

1. |Legal Name MANGALA VIJAYKUMAR CHHAJED

2. Trade Name, if any SHREE MAHAVEER ENTERPRISE

3. Constitution of Business Proprietorship

4. Address of Principal Place of FIRST FLOOR, SHOP NO. F-38, GOLDEN PLAZA, NR. TATA
Business MOTOR, N.H. NO.8, MOTALI, ANKLESHWAR, Bharuch,

Gujarat, 393002

5. Date of Liability

6. Period of Validity From 18/10/2018 |To NA

7. Type of Registration Regular

8. Particulars of Approving Authority

Signature

Name

Designation

Jurisdictional Office

9. Date of issue of Certificate 18/10/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of application on 18/10/2018 .
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GSTIN 24BXDPC4751P17ZB
Legal Name MANGALA VIJAYKUMAR CHHAJED
Trade Name, if any SHREE MAHAVEER ENTERPRISE

Details of Additional Places of Business

Total Number of Additional Places of Business in the State 0

Annexure A



GSTIN
Legal Name

Trade Name, if any

Details of Proprietor

24BXDPC4751P17ZB

108

MANGALA VIJAYKUMAR CHHAJED

SHREE MAHAVEER ENTERPRISE

Name
Designation/Status

Resident of State

MANGALA VIJAYKUMAR CHHAJED
PROPRIETOR

Gujarat

Annexure B



109 ANNEXURE-R-5

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

N O o Phone : (079) 23222425
N (079) 23232152

Fax : (079) 23232156
Website : www.gpcb.gov.in

wludl dall viel sUAB (ldUol AR Ywr 22%2) Rl - 2016 il eidl sled Yalael

(MRaw) AURRAH - 1e¢s ol san u 360 Gl oitl sdloll 65U

1) Ay Aud ysdla Yollez A, e civte: 3¢/, sl Busta,
.03 35101 G&lol ucudl 1,

2) wlual wRuddle] 3, Yl YENRL [aiagl oldell gsH ciolk AWH-¢9909 ol Buua L.
0%/12/20%3 YHllotl MU 2 sl WBls Asu Actactell 2gdl wuuand
AUAA BD. _

3) Ul wRudcls] 3 wusl ABls AsHoll A.01/02/201¢ ol A¥ wATRRL (YRau)
R - 1ecs ol san-20 dsm el uRSIFAN Yeusic A, U oA Yol
Qo st 1A &l

i, Asuoll vie Woslolni 8ct dig well Ana sl slslk ciBafl Aet wiws siaul
¥t dig well seR A uAdg &g AMY old dlel welle atygeuni LAY,
oA, A2, ASlAY ad? 6l a1l oflad SAAA Mo HIAL 5cll AY ¥RUAA
8.

i, AsMall ol WRllell @S otsHl GIDC ol sill siami s W B.

4) 5Sle Wlld Vo, Y 6l dl.0C/02/204¢ ot A¥ 56I1% 5AAAR 206 ol.GJ-02-2-
7927 s YR wellet [Asict auid 02 sl Y MER s WA Bl As BUH
Aellet sletdHl Sxllectdl wRak W emd s wWAd 8. A ctud wtRs sAd,
YRel Gl AL.OC/0/R09¢ oll A¥ YISl AcH] WAA. B €32at oflAedl QoA MRl
HAA.

i UL\2e8R 0l.GJ-02-Z-7927 Gl 2ol WA wee AAlsag YeRd well el
siaui ollsiet saudl 2udd B.

i0 w Aestadaz sl yeld wellstt Asia auad 0 suA Yd MR
SAUML AUAA Bl A5 SUH Acllet SlecMi AllecHl WRc? W et sl
uAd B.

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1S0-14001 - 2004 Certified Organisation
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ay dwd Al HAA EUARU VR AR AoUBH, visAUR, A
UM BosFluct AT, Arcllot, Yrel VLA AsHell AR HAA ¥ 3N WERs
5AZ AU UL AY AUH HIS MR SUH] A,

5) wUoil AUAELs WAsHoll AL.90/02/20%¢ ofi Ax ualawl (Yau) WREAH - 1¢¢s ol
sc3-10 &501 olell WZ@s 5AA Yt wA YERAS 523 visAUBU WEASETRAN Yeusid
dlaa, eu? «1A Yool @A Angat 1A &dl

HASIA g1l HAG EUAR Ul CCTV geell ustugll sctt 2052 «l.GJ-02-
Z-7927 A, y&dld oz A AAML, A2 «l3¢/1, wuus.dldl, susla
Higl el dLoc/02/20%¢0ll AY AR 11:00 scud AsiHl WAA Adlld
WA B,

GURAsA 2052 LS adl stlR 12:2% scud sRuleltoll 6lalR ¥d WwUAA B.
Hellsld e32lel HAA EUAMAR AR s alRl Ak 28l SatQsY ool
AmalcllR Wo2Ytsn, uisAUR, NUYM Ao2YLeds, isAMR, A, VM BosElAA
Ay, Arcliot e v WA Aowflueuad i Azsladyr s AN ygRd
wellsd Asiatur Aste swmdlcdldal, Ngau D2 owssil Qactaxisll
UAR Udl gedl siuul s B,

UH 2082 ol.GJ-02-2-7927 @l H2eil WA wele Alscuy ygMd well secl
sl ollstet sRauMl A B, Boil 520 GUYScl He Usell Yol v B,

AsH gl Aullell soQo2 Yololl GAYSsS AR, 3oUSU ARell w2l Sl et
wesl W2 Ros YRl WA MoU 52t B, Rell atRAd wesl A2sad Rsiet w2
lciloll wRUs w1 B,

Galoell ollsacll ARunsizs suAeAl AsAlsw!, WAA, Yrellswl, uRasd, e
vAC blsle sal W2 AW Ao cqcRal 5 2l ua ol WA dnSU A
3RU-204 50l [Fl2illell dan A 30 AUWAA Hydlell ciol s B,

6) WU @l Mol HAA FUHEIRS 5UAe] YENQ UG aud U ualared diellk R 52
A" ysiej &d.
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- | GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Nl O ol A Phone : (079) 23222425
b\ | / 4 (079) 23232152
GPCB - Fax : (079) 23232156

Website : www.gpcb.gov.in

GuAscl UKIHL §, 3.ALAN, deat uR, A YENG Raing A8, HA S siorR-
Aliet-9-2¢ 1l A Arloll UUR wBUG & 3 Bl dau Ben sUANBN(cARU U A JLuwR
32%2) [Ra-204s ol oot ved walaRyl (yrau) wRRaM - 1e¢s ol san - u 360 U HAG
Uriloll 3R ol yosotall gs1 83 8,

1) lsl@s wrel vl GAloL Gauteet yBAL / 3R@A citt 529,

2) % el Gelleat yBal / ot sARAA [Asicoll vUstt Wit (Béla) War wllee 3
Sl. Azl wddl a2, A A udl cdiest@s el oiy 59,

3) clestlds uuel wustl AR HAOA oy Yrasl (lad 39 flawa) o suellal via
uRll yrasl ».uue.slHll./ s il arl vl Yl ol gsi ot A @i Yol
sil sttmal. ‘

%l GURell §5Ho] clesl@s uuAL Uletat gl sl A o, WU B BlLUoL FAUGELR

SR walcael (Yeu) uBEaH - 1ecs ofl san — au yyol S8ul sdlaue sectal WA

629l
AL §5H Hetoflat utaiatsll ofl vl scml 2yl wuead scunl A B.
3. .00
ey ARl
aio1R:-%9 YL ALo{l. /ANeE /| 2{IlRk-1. ¢ 29 /2U8.8l-4 95 9% / dl. 16/02/204¢
SOLBEIR/A A3,
QA wedd Yoidlez A Ae L.

W2 ol.3¢/Aq]
%.3U8.5LYl. sudlay,
%6132,

Clean Gujarat Green Gujarat
ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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AASE Uell:-
1. oot Bwasll,
e ofrud ly suddl [@AMRs (DGVCL), visAuR (806.) et Slcllosat,
SlyclAllRa By, WAyl adelu W, wsAU, B.03Y - 3¢3004
el cillal (Qoicll sRcunl wd 8 3, GuR ¥RUAA Galolell (Aw Yadl (Aldie 303 W)
dlest@s vUE sl dttnidl e Aol Ml APl WALl i sl
el A Qoicdl seaudi 2 B 3, ® Gllowdl L ylBaw fa uacl AUsV/UA 3
YENRHE ot uRRR A afedl we yBau 3 Au wslR sldl Adl w38 Aa 3 ucund A oiu sCl
w33l A &l ayMl ay ¥¢ sells Al AU HAHA YIl s At wanl w0 Ad sal ul
esli@s UL §5Ho] Wetel 5, ly Sucllott uBsdl 3 Galot et sraw 2 welt URSIAR uet
UL YAollell AUHA 5cll Qeicll B.
2. ollaul siuias swasll,
attaol stiwes sl 529, ojarid WABs Qs R,
Qw(lal As, e sioR - ¥0, Y. w8 SLl- sudla, v.e3a
Ul A Qeicdl seuul 20Q B 3, Gur wuad Gl well Yadl disi@s el
sl ol Ao Aofl g A Al slda sl
3. N olilel scllet 25 cl3{3s (NCTL - JPP),
Yocll ewala, GuRlaust As, isAu, V.MU

3.0
uet uRla
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Closer order on Article -5, Environment Protection Act-1986for breakingthe Hazardous waste
(management and Trans boundary moment)rule -2016

1) You M/S Praharit Pigments LLP, having manufacturing unit at Plot NO.38/11, G.I.LD.C
Jagadia,Dist.- Bharuch.

2) We have inform you that, as per Gujarat Pollution Control Board order no AWH-97707
you’re permitted to start your business till Date: 04.12.2023.

3) We have to inform you that on dated 01.02.2019 Environment rule-1986,Section-10 bored
employee visited your plant, On that day we see below mentioned details:

I.  We have seen Polluted water inside your company and nearby your boundary wall,
both water samples look colourful. Moreover, both samples water ph., BOD, COD,
TDSetc. limits more than that have.

II.  Company dispose dirty water to their near open GIDC plot.

4) On dated 09.02.2019 Kadodara Police station, Surat occupy tanker no.GJ-02-Z-7927 while
two people declared that they died due to disposal of polluted water and one person moved to
the hospital in critical situation due to above mentioned situation on dated 09.02.2019
Regional office, Surat comes there and see below mentioned details/points:

I.  On the place of incident by Tanker No:GJ-02-Z-7927 on the same time they threw
polluted water on soil.

II.  On the time of illegal work two people declared that they died and one person moved
to the hospital in critical situation

Based on the documents obtained during further investigation, the units of Ms. Ayushi Enterprises,
Ankleshwar, Ms. Om Industrial Service, Bhestan, Surat has been inform about investigation to
Ankleshwar regional office.

5) On the date of your industrial unit, on 10.02.2019 under Section 10 of the Environment
(Protection) Act-1986, the Regional Office of the Board was visited by the Surat and
Regional Office Ankleshwar officials, the following details were found.

I.  Documents and CCTV footage checked during the visit, tanker no. GJ-02-Z-7927
Ms. Praharit Pigments LLP. Plot No-38/11, GIDC Jagadia is said to be in the unit
at 11:00 am on 08.02.2019.

II.  The above tanker is filled with acid and left outside the factory at 12.24 hour in
the afternoon.

HI.  During visit and on the basis of documents found at tax invoice made by Ms.
Mabhavir Enterprise, Ankleshwar, Ms. Ayushi Enterprise Ankleshwar Ms. Om
Industrial Service, Bhestan and with others found doing illegal activity of
disposal polluted water near Tatithaya of the area near the Gokuldham Society.
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V. The tanker no. GJ-02-Z-7927 release the acidic water in natural canal, due to this
that deadly accident happened.

V.  Accompanied by End Users for Hazardous Waste Quantity, according to their
consent, and By Product Waste. So that extra quantity is reported to be illegal
disposal.

VI.  The procurement of hazardous waste collected from the industry is not properly
arranged for purification, transportation, storage or disposal as per the breach of
Hazardous waste rules-2016 and found broken given permission.

6) The kind of hazardous waste pollution we see there is much higher and the seriously affected
on the environment.

In the above circumstances, I K.C. Mistry, Member Secretary, Gujarat Pollution Control Board, on
the basis of authority found in file number —legal —G - 28 that the against hazardous and other wastes
(management and trans boundary moment) Regulation-2016 and noncompliance of Environment
protectionAct -1986 I hereby order as follows:

1. Immediately close the Product Types / Facilities of our industry.

2. If your product is running with your own (captive) power or DG set for solid waste disposal,
then close it with immediate effect.

3. With immediate effect, the power supply to your industry (excluding the single phase) will be
disconnect the electricity of the companyand the water supply until further order by the
GIDC/local authorities.

If you do not comply with the above immediate effect, you and your responsible officer are
entitled to make a court complaint pursuant to Article 15 of the Environment (Protection) Act, 1986.

The order was made under the approval of the Honourable Chairman in the respective files.

(K.C. Mistry)
Member Secretary

No: - GPCB/Ank/CCA-1927/ID-57674/ Date: 16/02/2019

To,

Constipation/ Mr. Manager,
Ms. Praharit Pigments LLP,
Plot No. 38/11,

GIDC, Jhagadia,

Dist. - Bharuch
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Copy To:

1.

Mr. Deputy Engineer
Daxin Gujarat Vij Company Limited (DGVCL), Sub Division Ankleshwar (Ind.)
DGVCL Campus, Opp. ONGC Workshop, Ankleshwar, Dist. - Bharuch- 393001.

It is request you that above written industry’s single phase electricity has been
disconnected and same will be inform to board.

It is requested that ongoing process or batch process in terms of pollution safely
complete the batch process in 48 hours or the time require to complete the batch process, then
urgently obey the orders. Electricity board employees go to seal the company also obey the
order accordingly.

Mr. Deputy Executive
Deputy Executive Office, Gujarat Industrial Development Corporation
Pepsico Road, Plot No. — 40, G.I.D.C.-Jhagadia, Dis. — Bharuch

It is to inform you that above written industry’s water supply disconnect it as per the
orders and also inform to board.

Ms. Narmada Clean Tech Limited (NCTL — JPP)
Surati Bhagol, Umravada Road, Ankleshwar, Dist. — Bhruch

(K.C. Mistry)
Member Secretary
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127 ANNEXURE-R-7

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

3%

B\ T [~ Phone : (079) 23222425
A\ | / 4 (079) 23232152
GPCB Fax : (079)23232156

Website : www.gpcb.gov.in

BY R.P.AD.

STAY OVER DIRECTION UNDER SECTION -5 OF ENVIRONMENT (PROTECTION) ACT-
1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDARY MOVEEMENT) RULES -2016 AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant for the manufacturing of “Pigment
Green-7/ Pigment Green-36" at PLOT NO:38/11, GIDC, JHAGADIA, DIST: BHARUCH.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent
and Authorization (CC&A), AWH-97707, dated 20/12/2018, valid up to 04/12/2023 with
certain conditions.

AND WHEREAS, during the inspection of your industrial plant on 05/03/2019 by
the authorized officer of the Board, and observed that: '

1. During visit unit is found not in operation as power supply & water supply
disconnected by concern authorities.

2. With reference to earlier w/w ponding observed within premises and in nearby
kans, during visit no any w/w ponding observed within premises and/or in to
nearby kans as it was learnt that unit has lifted w/w from the same.

3. Unit has sealed hole with soil in boundary wall earlier observed towards nearby
GIDC kachcha kans.

AND WHEREAS, you have submitted the compliance of directions as follows :

1) Industry has replied that HCL is used in-house hold. Many tankers of HCL are leaked
on road. But due to HCL no any causality can occurs.

2) Unit has replied that they shall strictly comply all conditions of hazardous waste
rules - 2016 and submitted undertaking for the same with the revocation
application.

3) They have sold pure HCL to Mahavir enterprise and GST return detail is submitted
with application..

4) Industry has replied that they have given pure HCL in tanker no GJ -2-2-7927 to
Mahavir enterprise.Bill of the same is enclosed with revocation application.

5) Industry has stated that at present their production is 60 to 90 MT/M. for that copy
of MOU is submitted.

6) Industry has stated that capacity of ETP is as per their production. Treated
wastewater is discharged to NCTL (JPP). By products are sell out to end users on
trail basis. This is second tanker given to Mahavir enterprise.

(P.T.0.)

Clean Gujarat Green Gujarat
1SO-9001-2008 & I1SO-14001 - 2004 Certified Organisation
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AND WHEREAS you have submitted undertaking dated 26/02/2019.

AND WHEREAS you have submitted the Bank Guarantee of Rs. 2,00,000/- of Axis
Bank Ltd. valid up to 30/06/2020.
ORDER

Under the above circumstances, I K. C. Mistry, Member Secretary of Gujarat
Pollution Control Board in exercise of the power conferred on file no. Legal-G-28 under
section (5) of the Environment (Protection) Act -1986, is directed to revoke the closure
order issued vide letter no. GPCB/ANK/CCA-1927/ID-57674/494954 dated 16/02/2019
for order with following conditions:

1) You shall comply conditions of CCA.
2) Unit shall submit 2 nos. of Bank Guarantee as (1) Rs. 10 lack (2) Rs. 2 lack having
validity up to 31/03/2020,ci#4/n 7 JUS

This order is issued after obtaining permission from competent authority.

For and on behalf of
Gujarat Pollution Control Boar

(K. C*MISTRY)
MEMBER SECRETARY

NO: GPCB/ANK/CCA-1927/ID-57674/ dated $¥03/2019

Issded to:

M/S. PRAHARIT PIGMENT LLP
PLOT NO: 38/11,

GIDC JHAGADIA,

DIST: Bharuch.

COPY TO: -
1. Dy. Engineer,
Dakshin Gujarat Vij Company Ltd (DGVCL),
Ankleshwar (Ind.) Sub Division, DGVCL Campus,
Opp. ONGC'Workshop, Ankleshwar, ‘
Dist. Bharuch.......ccoueunrurenn.
With a request to Re-connect the Electric supply of M/s. Praharit Pigment
LLP; PLOT NO: 38/11, GIDC JHAGADIA Dist. Bharuch and intimate to us.

(P.T.0.)
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Nad A Phone : (079) 23222425
A\ | / 4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

2. Dy. Executive Engineer,
Gujarat Industrial Development Corporation,
Plot no. 40, Pepsico Road,
GIDC Jhagadia, Dist. Bharuch.........cemrunnee
With a request to Re-connect the Water supply of M/s. Praharit Pigment
LLP, PLOT NO: 38/11, GIDC JHAGADIA Dist. Bharuch and intimate to us.

For and on behalf of
Gujarat Pollution Control Board,

(K. C. MISTRY)
MEMBER SECRETARY

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1ISO-14001 - 2004 Certified Organisation
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ANNEXURE-R-8

15t Ficor, Shop No. F-18, Golden Plaza, Naar Tata Motors,
N. H, No.8, MOTALL ANKLESHWAR Bharuch, Gujarat, 393002
Mob No. 8320125227
Mall us: shreemahaveer enterpriseS8@gniatl. com
GSTIN No, :24BXDPCA751P128 State Name : GUIARAT State Code 24 9AN ﬂo. ¢ 8)(09647’513’
Tax involce
, Ww!«?nnm B
Bill Te Lhiped To v Minyoice Ba. :
Sai Rachana Chemicals - {sal Rachana Chemicals invoice Date WZB”
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[z 7 ;
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/CRIMINAL MISC.APPLICATION NO. 7766 of 2019

RAMESHBHAI NANJIBHAI PADSHALA
Versus
STATE OF GUJARAT

Appearance:

MR KATHAN P GANDHI(9557) for the Applicant(s) No. 1

MR KB ANANDJIWALA, SENIOR ADVOCATE WITH MR VISHAL K
ANANDJIWALA(7798) for the Applicant(s) No. 1

MR MITESH AMIN, PUBLIC PROSECUTOR(2) for the Respondent(s) No. 1

CORAM: HONOURABLE MR.JUSTICE VIPUL M. PANCHOLI
Date : 07/05/2019
ORAL ORDER

1. By way of the present application under Section
438 of the Code of Criminal Procedure, 1973, the
applicant-accused has prayed for anticipatory
bail in connection with the FIR being C.R.No.I—
28 of 2019 registered with Kadodara Rural Police
Station, District Surat Rural, for the offence
punishable under Sections 304, 284, 120-B, 114,
467 and 471 of the Indian Penal Code and Section
15 of the Environment Protection Act.

2. It has been mainly alleged in the FIR that on
08.02.2019, the work of disposal of about 21 MTs
Spent Hydrochloric acid was given to Mahavir
Enterprise. The Mahavir Enterprise further
entrusted said work to Sai Rachna Chemical and
in turn, Sai Rachna Chemicals further entrusted
the said work to Aayushi Enterprise. Thereafter,
one Amitkumar Ratilal ©Patel, proprietor of

Aayushi Enterprise, through is Tanker No.GJ-02-

Page 1of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

Z-7927 given the delivery of the HCL to driver

of the tanker Indrajit and cleaner Vrajesh. In
the process of disposing of the HCL, one person
died and two persons who are driver and cleaner
are severely affected by such hazardous
chemical. Therefore, +the FIR 1is registered
against the applicant and others.

Mr.K.B. Anandjiwala, Learned Senior Advocate,
has submitted that so far as Hydrochloric Acid
30% (HCL) is concerned, which is a by-product
manufactured along with Green 7 Pigments, which
is the main product of LLP, the manufacture of
HCL is permitted by the Gujarat Pollution
Control Board (GPCB) as a by-product vide Para-2
of its consent Order No.AWH-97707 dated
11.12.2018. The GPCB was satisfied after
verification of the output parameters of the
product, by-product and waste materials. Thus,
it is contended that the HCL is a by-product of
the Company and permission was granted by GPCB.
Thus, no illegality is committed Dby the
applicant.

Learned Senior Advocate, thereafter, has
referred Rule 2(38) of the Hazardous and Other
Wastes (Management and Transboundary Movement)
Rules, 2016. After referring to the same, it is
submitted that Praharit Pigments LLP is
permitted to operate the plant for manufacturing
of HCL as a by-product. Hence, in absence of
operation of the aforesaid Rules, any product or

by-product can be sold to any third party

Page 2 of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

without any restriction.
Learned Senior Advocate would, thereafter,
submit that Section 304 of the Indian Penal Code
would not be attracted in the facts of the
present case.

Learned Senior Advocate has referred the
documents annexed with the application and
contended that in the facts of the present case,
when the applicant is falsely implicated in the
FIR in question, this Court may consider his
case for anticipatory bail.

On the other hand, Mr.Mitesh Amin, 1learned
Public Prosecutor, has opposed this application
and submitted that the applicant is one of the
Partners of Praharit Pigments LLP. The GPCB also
issued notice on 01.02.2019 and pointed out
certain illegalities and irregularities
committed by the said LLP. It is submitted that
the FIR relates to disposal of HCL (poisonous
substance), which is a by-product of the
manufacturing process carried out by the LLP of
the applicant. It is contended that HCL was
brought through Tanker bearing registration
No.GJ-02-Z-7927, which is the ownership of
original accused No.9, namely, Amitkumar Ratilal
Patel. The HCL was loaded in the aforesaid
tanker on 08.02.2019 through invoice. Praharit
Pigment LLP sold the said HCL to Mahavir
enterprise. In turn, Mahavir Enterprise sold the
said HCL to Sai Rachna Chemical Company and,

thereafter, Sai Rrachna Chemical further sold

Page 3 of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

the same to Aayushi Enterprise on 08.02.2019

itself, which belongs to original accused No.9.
In the aforesaid three invoices, tanker number
remained the same and while disposing of the
said HCL, two persons died in the incident and,
therefore, +the present applicant and other
accused have committed the alleged offence. It
is, therefore, urged that this application may
not be entertained.

Having heard learned advocates appearing for the
parties and having gone through the material
produced on record, it has emerged that the
applicant is having valid consent 1letter from
GPCB, by which, the applicant is permitted to
operate industrial plant to manufacture certain
products including by-product HCL. Copy of the
said letter 1is produced at Page-50 of the
compilation. From the record, it has also
emerged that the said by-product was sold to the
applicant by preparing invoice in favour of
Mahavir Enterprise and as contended by the
learned Public Prosecutor, Mahavir Enterprise in
turn sold the same to Sai Rachna Chemical, Sai
Rachna Chemical sold it to Aayushi Enterprise
and Ayushi Enterprise thereafter through its
employees tried to dispose of the said HCL, when
the incident has occurred.

From the material placed on record, it is
revealed that the applicant is having wvalid
consent letter from GPCB and when the applicant

has sold the by-product by issuing invoice to

Page 4 of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

the other co-accused, prima-facie, it cannot be

believed that the applicant has committed the
alleged offence punishable under Section 304 of
the Indian Penal Code.

It is further revealed that the applicant has
co-operated with the Investigating Agency and
supplied the necessary material and documents,
during the course of investigation. The
documents are already collected by the
Investigating Agency and, therefore, custodial
interrogation of the applicant is not required.
This Court has also taken into consideration the
law laid down by the Hon’ble Apex Court in the
case of Siddharam Satlingappa Mhetre vs. State
of Maharashtra and Ors. as reported at (2011) 1
SCC 694, wherein the Hon’'ble Apex Court
reiterated the law laid down by the Constitution
Bench in the case of Shri Gurubaksh Singh Sibbia
& Ors. Vs. State of Punjab, as reported at
(1980) 2 scc 565.

In the result, the present application is
allowed. The applicant is ordered to be released
on bail in the event of his arrest in connection
with a FIR being C.R.No.I-28 of 2019 registered
with Kadodara Rural Police Station, District
Surat Rural, on his executing a personal bond of
Rs.10,000/- (Rupees Ten Thousand Only) with one
surety of like amount on  the following
conditions:

(a) shall cooperate with the investigation and
make himself available for interrogation

Page 5of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

whenever required;

(b) shall remain present at concerned Police
Station on 14.05.2019 between 11.00 a.m.
and 2.00 p.m.;

(c) shall not directly or indirectly make any
inducement, threat or promise to any person
acquainted with the fact of the case so as
to dissuade him from disclosing such facts
to the court or to any police officer;

(d) shall not obstruct or hamper the police
investigation and not to play mischief with
the evidence collected or vyet to Dbe
collected by the police;

(e) shall at the time of execution of bond,
furnish the address to the investigating
officer and the court concerned and shall
not change his residence +till the final
disposal of the case till further orders;

(f) shall not leave India without the
permission of the Trial Court and if having
passport shall deposit the same before the
Trial Court within a week; and

(g) it would be open to the Investigating
Officer to file an application for remand
if he considers it proper and just and the
learned Magistrate would decide it on
merits;

Despite this order, it would be open for the

Investigating Agency to apply to the competent

Magistrate, for police remand of the applicant.

The applicant shall remain present before the

learned Magistrate on the first date of hearing

of such application and on all subsequent

occasions, as may be directed by the learned

Magistrate. This would be sufficient to treat

Page 6 of 7
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R/CR.MA/7766/2019 ORDER

2019:GUJHC:21925

the accused in the judicial custody for the

purpose of entertaining application of the
prosecution for police remand. This is, however,
without prejudice to the right of the accused to
seek stay against an order of remand, 1if,
ultimately, granted, and the power of the
learned Magistrate to consider such a request in
accordance with law. It is clarified that the
applicant, even if, remanded to the police
custody, upon completion of such period of
police remand, shall be set free immediately,
subject to other conditions of this anticipatory
bail order.

At the +trial, the Trial Court shall not be
influenced by the prima facie observations made
by this Court in the present order.

Rule is made absolute to the aforesaid extent.

Direct service is permitted.

(VIPUL M. PANCHOLLI, J)
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BRIEF PROCESS FLOW CHART of Pigment Green-7

FLOW DIAGRAM OF CPC GREEN -7

CPC BLUE SRUBBER
AlCl;
CATALYST HCI + UNREATED Cl,
SALT—
Clh
v CRUDE GREEN
WATER
WATER
WATER NaOH
TO SCRUBBER SOLVENT:
HCI + WATER VAPOUR l DA
WATER

FILTER PRESS

FINAL GREEN - 7
CRUDE CAKE [ *

+ Aluminum
chloride solution
V\l STEAM J
ASTE WATER
TO ETP FILTRATION

'\

< FINISH GREEN CAKE

FILTER PRESS
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142 ANNEXURE-R-10
GUJARAT POLLU i :ON CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A. Gandhinagar 382 010

D e 4
=T 11 Tone o (079) 23222425
h\ | /4 (079) 23232152
GPCB Fax . (079) 23232156

Wensite | www.gpcb.gov.in

By R.P.A.D.
CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A - Amendment)
NO: GPCB/ANK/CCA- 1927/ID-57674/ DT:__/08/2019
Amendment in CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/ CCA-1927/ ID-
57674/479403, dated 20/12/2018.

To,

M/s. PRAHARIT PIGMENTS LLP,
PLOT NO: 38/11,

GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

SUB: Amendment in Consolidated Consent & Authorization (CC&A) under various
Environmental Acts/ Rules.

(1) CCA No. AWH -97707 dated :20/12/2018.

(2) Hon'ble NGT 0.A. No.362 of 2019.

REF:

Sir,

This has reference to the CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/
CCA-1927/ ID-57674/479403, dated 20/12/2018 under the provisions of the various
Environmental Act/ Rules, which stands amended as under. The Validity of this order will be up

to 04/12/2023.
1. The list of proposed products to be manufactured shall be as follows:
Sr. No. Products Quantity (MT/Month)
1. Pigment green - 7 / Pigment green - 36 150

2 CONDITIONS UNDER HAZARDOUS & OTHER WASTES (MANAGEMENT &
TRANSBOUNDARY MOVEMENT) RULES, 2016

21 Unit shall comply with provisions of Hazardous & Other Wastes (Management &
Transboundary Movement) Rules-2016.

2.2 The condition No. 6.2 under authorization for Hazardous & other wastes of the CCA
order No: AWH-97707, issued vide letter no. GPCB/ ANK/ CCA-1927/ ID-
57674/479403, dated 20/12/2018 is amended and shall now be read as under.

A. Hazardous & other wastes:
::;'. Name of Waste (llqa::;ggg ?:I‘E;IL::‘Y Facility
1800 Collection, Storage,
1 ETP waste 353 MT transportation, disposal
at TSDF site.
Collection, Storage,
2 Used 0il 51 | soolit | ‘fansportation, disposal
y selling to registered
re-refiners.
5000 Collection, Storage,
3 Discarded 331 nos. / decontamination and
Containers / Liners ) 6 M'T disposal by selling to
approved vendors.
Page 1 of 2

Clean Gujarat Green Gujarat
ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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Poly Aluminium
Chloride (soln.)
OR

B30

27000

Aluminium
Chloride/Hydroxide
AND

B30

3060
MT /
1890
MT

Copper or any other
salt

A66

99 MT

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-
9 with valid CCA.

Sodium Hypo
Chloride

B15

5400
MT

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-
9 with valid CCA.

Hydrochloric Acid

B15

3600
MT

Collection, Storage,
transportation, Unit
shall send their
Hazardous Waste to
only those with whom
unit has made MoU and
receptor unit has
permission from
CPCB/GPCB under Rule-

9 with valid CCA.

All other conditions of CCA order No: AWH-97707, issued vide letter no. GPCB/ ANK/
CCA-1927/ 1D-57674 /479403, dated 20/12/2018 will remain same.

For and on behalf of

GUJARAT POLLUTION CONTROL BOARD

Page2of 2
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SR. ENVIRONMENT ENGINEER
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE,

AT PUNE
0.A. NO. 110/2023
MSH SHAIKH APPLICANT
V/s
STATE OF GUJARAT AND ORS. RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these presents shall come that I, Ramesh Padshala, the Managing Partner of the
Praharit Pigments LLP (Respondent No.3), do hereby appoint:

Saurabh Kulkarni, Prashant Bhat
Advocate Advocate

M/s.D.V. Kulkarni & Co., Advocates
420, Shaniwar Peth, Near Ahilya Devi School,
Next to Sudarshan Hall, Pune — 411 030.
Ph(O) 24459027
(Email) sdkadvocate@gmail.com

Hereinafter called the Advocates of Respondent No.3 (Praharit Pigments LLP) in the above noted
case & authorize them;

To, act appear and plead in the above noted case in this court or in any other court in which the same
may tried or heard.

To sign file, verify and present pleadings, appeals, cross-objections or petitions fee executions review,
revision, withdraw compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the execution of the said case in all its stages subject to payment for fees for
each stage.

To file and take back document, to admit &/or deny the document of opposite party
To take execution proceedings.

And 1 the undersigned do hereby agree to ratify and confirm all acts done by the Advocates or their
substitute in the matter as my/our own acts, as if done by me/us intents and purposes.

AND 1/We undertake that I/We or My/Our duly authorized agent would appear in court on all hearing
&will inform the Advocate for appearance when the case in called

IN WITNESS WHEREOF we do hereunto set our hand to their presents the contents of which have
been understood by us on this & day of October 2023

/*‘/I)/VOCATES ignature

I'am not a member of Advocates Welfare Fund and therefore stamp of Rs.2 is not
affixed herewith,

AN

e = st

g,

EN,RUPEES




